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IN THE INCOME TAX APPELLATE TRIBUNAL “B” BENCH, PUNE

(Through Virtual Court)

BEFORE SHRI R.S. SYAL, VICE PRESIDENT
AND
SHRI S.S. VISWANETHRA RAVI, JUDICIAL MEMBER

3MIPT AT I. / ITA No.796/PUN/2018
Ayfor of / Assessment Year : 2014-15

Shri Murji Raghavji Ravriya,
Prop. M/s. M.R. Enterprises,
D-1104, Plot No. 09, Sector-01,
Tulsi Prerna, Khanda Colony,
New Panvel — 410206

PAN : ABWPP5827B
...... 3rdtemeff / Appellant
qdq1H / V/s.

Dy. Commissioner of Income Tax,
Panvel Circle, Panvel
...... Wiﬁ/ Respondent

Assessee by : Shri Hitesh Shah
Revenue by : Shri M.G. Jasnani
W’I’s‘&ﬁ aRig / Date of Hearing : 24-06-2022

IO T ARG / Date of Pronouncement :06-07-2022

3 / ORDER

PER S.S. VISWANETHRA RAVI, JM :

This appeal by the assessee against the order dated 28-02-2018
passed by the Commissioner of Income Tax (Appeals)-2, Thane [‘CIT(A)’] for

assessment year 2014-15.
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2. Shri Hitesh Shah, the 1d. AR submits that the assessee wishes to
withdraw the appeal in view of having filed application under Vivad Se

Vishwas Scheme.

3. Shri M.G. Jasnani, the 1d. DR has no objection in case the assessee

wishes to withdraw the appeal.

4. In view of the request made by the assessee the appeal is dismissed

as withdrawn.

Order pronounced in the open court on 06t July, 2022.

Sd/- Sd/-
(R.S. Syal) (S.S. Viswanethra Ravi)
VICE PRESIDENT JUDICIAL MEMBER

g@r/ Pune; fai® / Dated : 06th July, 2022.
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3‘I'I%'-‘!T &1 gfafefu spifta / Copy of the Order forwarded to :

Srdtareff / The Appellant.

propi / The Respondent.
The CIT(A)-2, Thane
The Pr. CIT-2, Thane

faurfia ufaffd, smaex st sifdeur, <§” &,
JUl / DR, ITAT, “B” Bench, Pune.
S WT3d / Guard File.
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